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SWAPAN KR. MONDAL & ORS,
VS,

UNION OF INDIA & ORS,

Fer the apﬁa;icant s ﬁ:{-’. AKX, S&nﬁ% ceun sel

‘For the respendents : Mr, M,K, Bandepadhyay, ceunsgel

H on ¢ {830, 3. 2000 | Ordler on ¢ 30.3.2000
eard &3 ‘ O RDER )

D. Purkayastha, J.M.

Hearé leﬁ. counsel i:er beth m&es.
2e In this M,A,, the applicant has prayed fer resteratien

of the 0,A, bearing No,768/1992 after setting aside the order

' of dignissal passed by this Tribunal en 14,2.2000, It is

submi tted by the 14, ceunsel ter the applicant that en 14, 2.2000

LRe g,

the 1d. ceunsel fer the awlicant ""_jr ;?a??&p befere this
Tribunal due te illness. |

3a We have cengidered the submissicns made by the 1d,
counsel fer beth sides and have perused the recerds, We

- find that there}are sufficient reasengpfer resteratien ef
. the O,A, as prayef for, Thereby, we set aside the order

ef dismissal dated 14,2.2000. The O,A, bearing Ne,768/1992
is h.ereby .restered te its eriginal file and number and fixed
for hearing en 21.7,2000. The M,A, bearing Ne,141/2000 stands

dispesed of without any erder as to cests.
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